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I, the Chairman of the Committee on Private Members' Bills and Resolutions, 
hevinl been authorilcd by the Committee to present the report on their behalf, 
prcseat this Forry-ci&btb Report. 

2. The Committee met on 26 February, 1996 for-
I. Eumiaatioa of the Collltitutioa (Ameadment) Bill, 1996 (A"..I111"..., 

o/anick 110, ftc.) by Shri Pawan Kumar Bansal under rule 294 (1) (a) 
of the Rules of Procedure. 

II. Incorporation of recommendations relardinl cxamination of Constitu-
tion (Amendment) Bills and classifICation and aUocation of time to 
Billa contained in the FortY-lCyenth Report of the Committee, which 
WIS presented to the House on 13 December. 1995 but could Dot be 
adopted on 15 and 22 December, 1995 IS Lot Sabha WIS adjourned 
without trannc:ting Priyate Memben' BUlincll on thOle datea. 

EmmiluJlio" 0/ COlIStilUlio" (Am~"dme"t) Bill 
3. The Committee considered the Constitution (Amendment) Bill, 1996 

(A".."thtw"t o/a"ide 110, ftc.) by Shri Pawan Kumar Banlll and arrived at the 
followinl findinp as a resull of tbeir cxamination of the BiII:-

Fi"di"" 0/ the Committee 
The Bill seeks to amend the Constitution with a ~it'w 10 provide that one-third 

of tbe total number of the seats in both Houses of Parliamenl and in both 
Houses of State Le,islature shall be reservcd for women. 

After considcrinl all aspcc:ts of the Bill, the Committee recommend that the 
mcmbe( may be permitted to move for leaye to introduce the Bill. 
IncorpoTlllion 0/ ncommentllllfons rega,ding emmination 0/ ConstilUlion 
(AlMIIIhrwlll) Billl IUIII dlll,!{u.Glio" 0/ fIlJocGlio" 0/ time to Bills co,.tGwd in Ihe 
Fo"y",ne,.,h Report 

4. The Committee recommend that all recommendations contained in their 
Fony-scvcnth Repon relarding examination of Constitution (Amendment) Bills 
and clusiflCation and allocation of time for discussion of the Bills, now included 
in this Report u follows. may be agreed to. 

EmmiluJlio,. 0/ COlIStitlllioll (A"..,.dme"t) Bills 
S. The Committee c:onaidered the Bills and arrived at the followina fiodinp u 

a rauIt of their examination of the BiIIl:-
Finding, 0/ the Committe, 

(1) The Constitution (Amendmmt) Bill, 1995 (Amendment o/anick 324) 
by Shri Chitta Buu. • 

The Bill secb to amcad article 324 of tbe Constitution witb a view to provide 
that the Election CoauniuioD maU, before takina any decision II to the boldin, 
of or poItponemcnt of electio .. to Plrliamenl or to tbe LeJislature or a Stlte, 
consult all political perlies which Ire reaistcred with il. 
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After COIIIidcrin, aU 8IpedI of tbe Bill. tbe Conunittce rccom.... dud tile 
member may be permitted to move for aca!e: to iatroduc:e die Bill. 

(2) The Constitution (Amendment) Bill. 1995 (~ 0/ IUfide 
51.4) by Shri Chitta Basu. 

The Bill seeks to amend article: StA of the Constitution with a view to 
prcMdial that it shall be tbe duty of every citizea of IadiI to c:Mt vote at 
elections. if he is eliaible to do 10 under the Constitution. 

After considerin, all .. pedS of tbe BiU, the Committee recommend that the 
member may be permitted to move for leave to introduc:e the Bill. 

Cllusi{lCtIIiDn tIIId "11oauio,, 0/ tiIrw 10 BUb 
6. The Committee then CIOIIIidercd c:lauific:alion and allocation of lime to 

three Bills specified in the Appendix. 
7. After considerin, all "pedS of tbe Bills, the Committee recommend that 

the followinl Bills be pllCed in c:ate:,OfJ • A ':-
1. The Constitution (Amendment) Bill, 1995 (11Umiorr o/"ftI "rtid~ 31) 

by Shri Sultan Salahuddin Owaisi. 
2. The Acquired Immuno De:ficiency Syndrome (Preventive Measures) 

Bill. 1995 by Shri Basude:b Ae:haria. 
The Committee further recomme:nd that the remain in, BiU be placed in 

cate.,ry 'B'. The Committee recommend allocation of time: for each of the Bills 
.. shown in column S of the Appendix. 

R«omm~"_iollS 

8. The Committee recommend that-
(i) Sarvalhri ra.an Kumar Bansal and Chitta Basu be permitted to move 

for leave to introduce their Co .. titution (Amendmeat) Bi ... ; and 
(ii) the e:laIIific:ation and allocation of time to BiOI by the Committee. u 

shown in the Appendix. be: agreed to by the HoUle. 

NEW DELHI; 
F~b,...", 26. 1996 . 
PIuII,..,.. 7. 1917 (SlIIcG) 

S. MAU-IKARJUNAIAH. 
CluB,.".",. • 

Commiltft 0" PriNk M~mbns' 
BUb _ RaolllliolU. 



51. Name of the Bill ud Member- BiD No. Catepry TilDe 
No. iD-cbuae rec:oauncndcd recxJIIUIle8CIc 

1. The Coastitution (AmeDCbneat) 52 of 1995 
BiD. 1995 (lrumion 0/ __ tlrlic/~ 
31) by Sbri Sulto Salahuddin 
Owaisi. 

2. The Acquired I_uno Deficiency 73 of 1995 
Syndrome (Preventive Measures) 
Bill. 1995 by Sbri BllUdeb 
Acbaria. 

3. The CoDStitution (AlIIC1lCbnent) Bill 72 of 1995 
1995 (,4".".",..,., o/.rcw 345, tIC.) 
by Sbri SyecI Sbababbuddia. 

A 2 boun 

A 2 boun 

B 2 boun 




